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problem has not been solved. After that they
have adopted this method which is assuming
alarming proportions. Through you | wouid
ike to draw the attention of the Government
to the happenings in Blhar and the Bihar
Government had announced the constitu-
tion of the Jharkhand Councll but desplie
that this is going on.

Since the matter relates to the Centre as
R concems the formation of a new State the
issue should be settled as early as possibla.
You may recall that the leaders of the
Jharkhand Mukti Morcha have threatenedto
take up AK. 47. This should not be taken
Bightly. Such trends are emerging there. The
Jharkhand Mukit Morcha people are in poli-
tics through elections but another group has
emerged there which absolstely befieves in
violenca. In such a skuation, keeping in view
the unity and integrity of the nations as well
askeeping in view the securlty of the country
and In order to improve the situation, we
demand that this question should be taken
seriously and a meeting of the Chief Minis-
ters of ali the States should be immediately
called as also a meeting of the agitating
people shouki also be called so that a solu-
tion to the problem can be found out.

SHRI RAM NIHOR RAIl (Robertsganj).
The Nav Bharat Times of 23rd Marchteports
how the, Harijan pasi and Chamars have
been fired al by the high caste people and
many people have susiained bullet injury.
would like to draw your attention to the
people being victimise by the high caste
people in Lahuria village under Thana Mill
Area of Rabareli district of Utlar Pradaesh.
This incidentt happened on the 20th of De-
cember. After that on the 6th of March the
high caste people beat with lathls Sarvashree
chhote Pasl, Babu pasl, Sheetala Chamer,
Pram Lal Chamar and Ramkumar and Mani
Lal of their family as theyrefused to do forced
labour. The Government land allotted to
Pasls and Chamars on lease is being used
by high caste peopie as they have installed
a pumping set there and force them to do
unremunerative work. The F.I. R. which has
been lodged was Incormect. The low caste
people were fired at and people have been
injured. The BJP government in Uttar Pradesh
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commits such atrocities on Hrijans, then R
will have serious consequnces. What has
taken place in Bara in Bihar can occur in
Rabarelll in Uttar Pradesh.{Interruptions)
Mr. Speaker, Sir, their families and their
chiidren are starving. & shouid be ehsured
that arickles are not committed on these
Pasis and cnamars in future. Those who are
responsible for this Incident should be

arrested..(intaerruplions)
[Engksh)]

MR. SPEAKER:One afterthe other, not
al the same time.

(Interruptions)
[ Translation)

MR. SPEAKER: Katkeshwarfl, your
hand is up every day, today | will allow you.

|English)
I will aiow you, Shri singh Deo
(Interruptions)

MR. SPEAKER: If you do not want to

pass the Budget, | can allow every body.
That Is your out look.

12.27 hrs.

RE. BFORS ISSUE

[Englishj

SHRIJASWANT SINGH (Chittorgarh):
Mr. Speker, Sir, | amrising yat againto make
a ferenence to what | hold is the largest,
possibly the mast momentous and certainly
the mostcosequential arms scandalthatthis
country has witnessed since independence.

There is, | hope that there Is a conse-
quential factor of this scandal and | have had
occaslon to say k earfler and | respect & with
respect to all those that disagreed with me in
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this regard., that unless the matter if Bofors
is settled, it is resolved, it has alife of itsown
and it wil keep on re-surfacing and it will
hauntis, it willhauntthe Indian polity until we
anser the question that the Befors scandal
has asked and continue to ask.

We have witnessed in this and earlier
Parliaments the successive phases of this
bofrs scandal. }t started with outright denlal
by the Treasury Benches that no such thing
had taken place, and it was a figment of
imagination and it was something that we in
the Opposition had used to scare the Trea-
sury Benches with.

Whenthatphase ended we wentthrough
the hoax of aJoint Pariamentary Committee
which was a phase of an obstructing inquiry,
and then obfuscating the investgation. Sub-
sequent investigations were obluscated by
one means or another.

We are currently in the fourth phase of
befors in which there Is a deliberate, institu-
tional and Governmental sabctage of legal
proceedings both within the country and
internationally. This last phase, in which the
Government has a hand, Is a deliberate
phase and this will have very serious conse-
quences. You can difer with me over the
amount of mones involved or whether it is
consequentoal or notconsequential. Butthe
factor of accountability is there. | have had
occasion to say this here.

In every other country it has happened,
It Is not as if in relation to arms scandal, only
India is an exception. Other counters also
have also witnessed them. Japan is con-
stantly witnessing, them as also the United
States of America a Belgium. In each and
every country whenever such a scandal has
surfaced, whenever there is a complaint of
malfeasance, misdeed, there has been a
proper Inquiry, there has been an account-
abllity and somebody or the other irrespec-
tive of how highly placed, has had to pay a
price. R is only in India that we accept I,
whether it is businessmen or it is a politician
oritis a Minister, they will engage in allkinds
of activity and not be Countable to anyone,
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to Parllament, to the people andwe justwash
it away.

The recent revelation started from Feb-
ruary of this year when Dagen Nyheter re-
ported names, spoke of investigation and
even earlier | had an occasion to say, that it
is incumbent on the Treasury Benches, on
the realign party, which does nottire of taking
the late Prime Minister's name, that It Is the
name of the late Prime Minister, that is baing
sullied,When the name of the late Prime
Ministeris being sullieditis your respendibilty
to ensure that his name Is cleared once and
for all and finally.

We have the actual CBI proceedings
which have been thwarted. Andthe CBl has
gonetothe extent of sending to Switzerland
acopy of acase, that was ladged in the High
Court here afterthe Supreme court has rural
that the FIR lodged earlier in respect of one
Mr. Winchaha is afegitimate document and
can be handled by the Swiss Courts. The CBI
goes and secretly and silenty passes them
on an abstractive case in the High court that
has been lodged.

Thirdly , recently, Mr. Martin Ardbo, who
was the managing Director when this con-
tract was arrived at in India, has charged i
can only reply on reporis that | have heard
that in these payments that were made, the
Congress Party was the recipient of some-
thing like Rs. 50 crores at today’s rate of
exchange. It is possible that the Congress
Party had not recelved this money. It is
equally possible that somebody on behalf of
the Congress had received this money. But
eltherway, whicheverwayitis,the Congress
Party for its own sake should engage an
inquiry and say, “No, we did not receive this
money. And here is the inquiry.” Therefore,
on account of this aspect of accountability,
there are charges that late Olof Palme's
murder Is related with the Belor scandal.

ljust ask three orfour clarifications form
the Government. Firstly, the Govermnment
must come forward with a statement on the
February revelations. It will not do for them
to say that the CBI has been asked to look

into it. We know, how currently the CBI has
’
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been asked to look Into k. We know, how
currently the CBI is looking into Befor. Sec-
ondly, the government must elarify this. We
had an occasion to say this earlier in respect
of the CPI. And if reports gave appearedthat
the congress party has been the recipient of
Rs. 50 crores from Belor, then cerainly, |
think, the Governmont must come forward
andsay:" No, we had notrecelved it or “Yes,
we have received it." or No, sombody re-
ceived it on our behall.” And you cannot do
it unless you actually inquire.
Thirdly..(Interruptions)

[Translation)
SHRI KRISHAN DUTT SULTAN PURI

{(Shimal): Have you recieved a letter to the
effect that a kickback of Rs. 50 core was

given ?{Interruptions) This allegation is to- °

tally baseless. (Interruptions)
[English]

MR. SPEAKER; Please now conclude
now.

SHRI JASWANT SINGH: | will con-
clude, Sir. [know, Sir, that so far as Sweden
Is concerned, the live years estoppel in
Sweden is going to end in about three ot four
days’ time, And once this five years estoppel
in Sweden ends, then a lot of people in
Sweden will start talking. It Is, therelore,
batter for the Government to start inquiring
seriously before the swedes start talking.
The Government must clarify that.

Further, the Governmentmust clarify as
to what is it doing about the Swise Courts. In
the Swise Courts we are hearing all kinds of
accounts that the Government Is actually
encouraging the Swiss Casetolapse. There-
fore, these clrifications must come from the
Government. | have held consistently
resumface that this is a very major scandal
and the more you try and bury it, the more it
will resurface.

SHRI. SOMNATH CHATTERJEE
(Bolpur): Sir, | am glad that Mr, Jaswant
Singh has raised It. We got an impression
from Mr. Advani's speech the other day that
according to them, Befors has lost its impar-
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tance because he sald; ‘alleged receipt of
money by CPl was mere important than
Befor™. lamgladto know that now beforsis
being reinstated in its proper position.

Sir, we are also very keen that there
must be a proper inquiry and a proper Inves-
tigation Into the matter. The CBI officer has
been changed. The investigating officer has
been changed. What is happening indilfer-
entproceedings in ditferent countries abroad
we do notknow. The country is nottakeninto
confidence. The parliament is not taken into
confidence. Sir, new revelations are there
and new reports are coming. Evenintoday's
newspaper, many things have been said. So
far as the whole question of arms purchase
is concerned, the country’s credibility hasto
be eslablished. Therefore, this cannot be
just out under the carpet and try to make 1t
a political issue only. This is a question on
which the country's prestige Is involved;
whether money has changed hands for the
purposeol arms purchase andwhetherthere
have been such payments of money, pay-
ment is admitted. The only question is to
whomandhow much. Therefore, these facts
must be finally brought to light. We want a
propose Investigation and the Government
must immediately come forward with a full
Staternent on this.

SHRI K.P. SINGH DEO: Mr. Speaker,
Sir..(Interruptlons §

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): And, Sir, belore that letthere be
a discussion as was promised
earlier..(Interruptions).

SHRIINDRAJIT GUPT(Midnapore) Sir,
let there be a discussion on this Issue rathet
then have this kind of mini discussion in
between. Everybody wants to say some-
thing. | want to say something about Befor.
itwantto say scmething.about Befors want
to say something abou! befor. | do not want
to take your time now because you are
worried about the Budget.

MR. SPEAKER; | must bring R 1o the
notice of the hon. Members that this matter
was discussed in the Business Advisory
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Committee. Al the first instance Itsell, the
Government saldthatthey are willing tohave
adiscussion on this point, but it did not come
up later on. Jawant Singhiji insisted that he
wouid like to raise &t. So, | have allowed &

SHRI SOMNATH CHATTERJEE: The
date may be fixed here and
now(Interruptions)

[Translation)

SHRI LAL K. ADVANI(Gandhi Nagar)
Mr. Speaker, Sir, | believe that when this
matter was discussed in the Business Advi-
sory Commitiee, the Government said that
they are willing to have a discussion on this
issue. After that, even if the issue was not
raised in the Business Advisory commitiea |
think that consequent to the varied news
items appearing in the newspaper over the
past eightlolendays, the Governmentonits
own should take the initiative to present the
full facts before the Houss. Eilther the Gov-
emmeni is a culprit in the case, because
there Is an allegation against #1 thal it has
made efforts lo scultie the investigations.
The C.B.] officers who had gone there had
tried to scuttie the investigations. Unless the
Government comes out withthe facts, there
Is no point in useless discussions. My col-
ieague, ShriJaswant Singh raised thisissue
today and we expecled an imporiant Minis-
ter of the Government lo give and auranceto
the sffects thatthe Government would make
asta'ement in this regard, by tomorrow. We
can have a discussion there after, but first of
all, the Government should come out with a
statement. it is vary sarious and major scan-
dal. i we try to suppress the facts pertaining
tothatscandal, t won'tbainthe Interst of any
one.(Interruptions)

SHRI VILAS MUTEMWAR {(Chimur).
We have discussedthis lssue umpteentimes.
Where is the question of suppressing any
information?

SHRI LAL. K. ADVANI: Discussion is
nol the issue hera (Inlerruptions)

THE MINIS TEROF PARLIAMENTARY
AFF AL -'Shi: 3hulam Nabi Azad; Mr
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Speaker, Sk., (inferruptions)

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, first let the opposition mem-
bers speak, then the treasury benches may
spaak.

SHRIGHULAM NABIAZAD: Then what
is the use of speaking? Wastage of time on
speeches wonl serve any purpose. We
have always been prepared for a
Debate..(Interruptions)

SHRI RABI RAY: M:. Speaker, Sir, |
support the matter raised by Shri Jasant
Singh. Sir, just now you mentioned that this
Issue was raise in the Business advisory
Committee. | would fike to bring to your
notice that nclice that for the past tow days
the Congress party spokesman has beesn
making statemenis to the effect thal the
matter has now been closed. When such
statements are being made outside the par-
fiament and new revelalions regarding the
scandal are appearing In various newspa-
pers, the people no more believas that the
pardiament will take up the matter again and
the Government would come out wih the
facts. Imean to say that this matter has beer.
raised in this House again as a resutlt of new
revelations. When the name ol a former
Prnme Minister is being mentioned in foreign
newspaper, i becomes essential onthe pan
of the Government, in the larger imerests of
tha congress party aiso. o come out with the
facts. The Government is daliberately main-
taining a discrect silencs, for it is being
opaenly sald outside thatil's a closer chapler.
Mr. Speakur, Sir it is being said openiy
outside the parilament that this matier has
been ciosed and there won't be any further
discussion on R. A Join! secratary has also
said that the matier is closed. In this regard,
i woula like 10 say that if the government has
expressed its willingness to have a discus-
sion in the Business Advisory Commitice
Mesting, then this issue should be taken up ,
for discussion, once the discussion on the
Budget 1s over al the earfies!.

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, it istotally wrong to say thatthe
government doesnl want a discussion on
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this a matter. When it was raised in the
Business Advisory Committees meeting, the
Govemment made i clear that k s willing to
have a discussion In the House., whoaever i
Is convenient to you. Today also, | would ke
to relterate the same.

SHRI LAL. K. ADVANI: Mr. Speakaer,
Sir, whether to have a discussion right now
or nots the point. Both, the Government and
the opposition are prepared for a debate.
The point here is whether 1t is true that the
Government tried to scuttle the investiga-
tions? The Govemnment shouid come out
with a statement on the allegations leveled
against it. Thereafter, the House will decide
when to have a discussion on it or
not..(iInterruptions)

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, the Government has no objec-
tion against having a discussionon the befors
Issue. The hon. Speaker & free to initiate a
discussions, wheneverhe desires. The Gov-
emment is preparedforthat {Inferruptions we
have no objections.

MR. SPEAKER : Paswanji, Please take
vour seal.

SHRI RAM VILAS PASWAN (Rorera):
Mr. Speaker, Sir, It istrue that a decisior was
taken It the Business Advisory Commitiee
meeting and you and the hon. Minister had
said(Interruptions)Sir, there may not be any
need for a discussion, if the hon. Minister
makes a Statment in the House, but it's true
that this matter was raised in the Business
advisoty Committee meeling and the hon.
Minister has statedthat the Govermment has
no objection against il. We would ike to get
a statement to the effect that no efforts was
made to scuttle the invastigations, no offic-
ors were transferred in this connection and
that the allegations being leveled against the
Govemnment are baseless. We may not need
a discussion thereafter and can thus save
the precious time of the House.

Therefore, we demand that you urge
the Govermnment to come out with a State-
meantandonlythen, if necessary, timecanbe
fixed for a discussion on the subject.

CHAITRA 6, 1914 (SAKA)

Re. Bofors issve 598

MR. SPEAKER; Look, you sald that |
should not withhold a discussion on this
subject and therefore, | explained It to you
and ¥ you had not sald it, | would not have
explained it either.

[English)

SHRI K.P. SINGH DEQ (Dhenkanal):
Mr. Speaker, Sir, a series of newspaper
articles have been appearing on the scan-
dalous manner in which(Interruptions)

[ Translation)

MR. SPEAKER: Please take your saat
for a minute, as the leader of the opposition
wanls to make a point.

SHRI LAL. K. ADVANI: Mr. Spaakar,
Sir, 1 would like to make a submission an
another important subject, but the issue
raised by my learned frend is related to
corruption. It won't be possible for us to
check thewide-spread corruption, unless we
make the guilty people at the higher level,
accountable for it. Today, if the man on the
higher level, accountable for it. Today, i the
man on the street is asked about his basic
problems, he would mention price-rise and
unemployment. 1t is my belief that wrong
economic policles and gross economic mis-
management are responsible for these two
problems and corruption is a major compo-
nent of that mismanagement, as also the
generation of black money.

Mr. Speaker, Sir, today my party is
holding nation wide demonstrations against
price-rise and unemploymentand | toowouid
like to participate in them. The wefor issue
tools being raised andinawaythis issue has
highlighted the economic mismanagement
of the Government and the manner in which
efforts are being made to scuttle investiga-
tions info cases of comuption at higher-
lovels.

Along with my colieaguss, i am walking
outofthe House, in protest againstthe faulty
polices, mismanagement and corruption in-
dulged into by this Government.
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12.44 hrs. not incur any expenditure without the
prior approval of the management.
Then Shni Advani and Some other Hon.
Member Left the House. We wouid like to know, since the hon
Finance Minister Is going to reply to the
[English) Budget today and since a lot of controversy

SHRI K.P. SINGH DEO (Dhenkanal):
Mr. Spaaker, Sir, a serigs of newspaper
articles have been appearing on the scan-
dalous manner in which Upper Indravati
mutl-puroose project In the tribal districts of
Kalahandiand Koraputis being implemtated.
This project is financed by the World Bank,
Now the latest is an articles intoday's Indian
Express by Shri Srimoy kar from
Bhubabneshwar. The article,

* world bank bid puts Orissa Govem-
ment in a fix * says, and | quote:

*The Worid Bank’s attempt to take over
the construction and compete adminis-
tration of the on-going Upper Indravati
multi-purpose project in the backward
districts of Korapur and Kalahandi (for
which it has been providing Financial
assistance) has put the Orissa Govem-
ment in a fix “.

* The World bank has proposed the
appointment of a construction manage-
ment to supervise and administer the
project. It has identified five foregin
companies for the purpose and has
askedthe Government of Indiato choose
one andsetltleits consuttancytees which
Is pitched at anything between Rs. 3010
. Rs. 50 crores,

Now, the last staw on the camel's back-
it says..

“itis proposedthat the management will
take charge of the quality control, op-
erational maintenance, hydrological
studies and the administration. The
generalmanage of the project, appointed
by the State Govemment, will function
under a director appointed by the man-
agement. Tre Statmen Govemnment's
officials andengineers cannotbe pcatad,
cannotcur i, . -reasurements or D an-

has arisen about the role of the World bank
about India's economic activity, if one goes
by the tace value of the article, then it is an
affront to our national pride and prestige as
well as our sovereignty. So, | requeste the
Finance Minister through you, Sir, to clarity
to the House and take the House into confi-
dence on the entire scandalous episode
which has arisen here because this project
has been delayed three times and with cost
overrun and time overrun, now it ks going to
costthe exchequer Rs. 900 crore and if this
sort of intterference is going to take place,
then, Sir, we may have to think what are
going to be the consequences of our getting
aid from the Worid bank for our entire plan

(Interruplions)

SHRI SUDARSAN RAYCHAUDHR!
(serampore): Sir, itis a matter involving not
only the violation of the rights of the State
Governments, but also direct assault on our
entia country's economic and political sover-
eignty. it isthe World Bank's bid to take over
this muti-purpose project involving Rs. 900
crore. This World Bank's bid to take over the
entire project is going against the political
sovereignty and economic sovereignty of
our country.(Interruptions)

Sir, t has been said that the World Bank
is going to thrust one management on con-
struction upon this project and thought the
State Government will be empowered to
appoint ageneral manger of the project, this
general manger wouid world work under the
tutelage of the Director of that Construction
management and Sir, the World Bank has
identitied five of the foreign compaines. It
has askedthe Central Govemmenttochoosa
one among these five companies and pay
them consultancy fee of about Rs. 30 cores
to Rs. 50 crore. What is this? The entire
project would be the fiefdom of the World
Bank. Sir, the Finance Minister should come
out with a clear statement as to whether the
Woridbank authorities will be allowedto play
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have with our political and economic sover-
eignty in this manner(Interruptions)

SHRI CHANDRA SHEKHAR (Ballia):
On this issue we shall like to hear.

SHRI GEORGE FERNANDES.
(Interruptions)Mr. Speaker, on this issue
before anybody else speaks, Shri George
Fernandes should give his opinion because
it has been done by the Govemment.

{ Translation)

SHRI RABI RAY: Mr. Speaker, Sir, |
drew your attention towards this issus yes-
terday also . It is good that Shri K.P. singh
Deo has rais2 this issue today. But | would
like to say to Shri. K.P. Singh Deo that this
matter is pending with the Government, Itis
a matter of large scale corruption. Mr.
Speaker, Sir, while speaking on the Budget

yesterday, Shri George Fernades and Shri -

Chandra Shekhar levelled allegations. Now
itis taking a practical shape. The world Bank
had taken up the Indrawati Multipurpose
Projectfor providing irrigation facilities inthe
backward districts, Kalahandi and Kolha-
puriof Orissa. The World bank has providing
Financial assistance to the Government of
India as per usual agreement. The Govern-
mentot Orissahastakenthe responsibilityto
implement the project. it has been going on
since 1985. Today, the situation has reached
such a state thatthe World Bank says to the
Government of India that they would be the
owners of the project. The question is about
its ownership. They say that four-five foreign
compaines would be authorised and out of
five banks, one would be identified and Rs.
30 crore to Rs. 50 croes would have to be
paid to the Bank as servicing charges.

[English)

SHRI K.P. SINGH DEO: Sir, if | may
interrupt, the project was startedin 1978, not
in 1985 and Shri Moraiji Desai laid the
foundation for this.

[Translation)

SHRI RABI RAY: Mr. Speaker, sir, the
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Government of Orissa was implementing it.
Now, the World Bank is saying that the
concerned officers of the Government of
Orissa would have to follow strictly the direc-
tives given by the foreign company. The
World Bank is putting a condition to pay Rs.
30 crore to Rs. 50 crore as service charges.
Allthe documents are lying with the Govemn-
ment of India. It appears 10 us that the way
1he Government of India has mortgaged the
sovereignty of the country tothe World Bank,
is nct at all proper. Now the World Bank is
imposing conditions on India that it would
become the owner of the project. it is appre-
hended that the Government of India would
agree to the conditions laid down by the
World Bank. | would be happy if my appre-
hensions prove wrong. | am of the same
opinion as the experts say that the Govern-
ment has given up our sovereignty and the
.M.F. has become the owner. We are level-
ling this charge against the Government of
India. Until and unless we raise this issue,
how the world will come to know that the
World Bank wants to become the owner. |
would like that the hon. Finance Minister,
Shri Manmohan Singh should make a
statment in this regard. | would also request
Shri Chandra Shekharto raisethis issue. Mr.
Speaker, Sir, you should also ask the Gov-
emnment of India as to how the World Bank
wants to become the owner. Would we invite
the World Bank to give them ownership?
Thus, itis a very serious matter.(Interruptions)

[English)

SHR1 SRIBALLAV PANIGRAHI
(Deogarh): Sir, we feelconcerned about this.
What is the reaction of the Orissa Govern-
menttoit 7Itis reported that a teamof World
Bank officials met the Orissa Chief Minister
inthisconnection. However, we are opposed
to the handing over of ownership of any
project.

SHR1 CHANDRA SHEKHAR: Mr.
Speaker, Sir it is not an isolated case. The
World Bank is entering into agreement with
various State Governments andthe Finance
Minister should come out with a statement
as to whether it is not a fact that a similiar
agreement had been made with the Tamil
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Nadu Government. | do not know how many
other Govemnments have done it. The other
day, when | raised this question in the begin-
ning of the Budget is cussion, some of my
Congress friends took objection to it. Now, |
amglad that Shri K.P. Singh Deo has raised
this matter. | am not joking, | am serious
about it. It is not a party question. As Mr.
George Fermnandes yesterday made a very
vitalpoint andraise a very vitai debate before
the country, if Shri Manmohan Singh and
Shri Narsimha Rao are to be blamed, in the
same way, Shri Biju Patnaik also has to
apportion the blame. We just cannot be
partisan and save the integrity and sover-
eignty of this country.

SHRI SRIKANTA JENA (Cuttack): Mr.
Speaker, Sir, this is a project aided by the
World Bank. Shri Chandra Shekhar knows
the functioning of the Orissa Government
and | do not want to mention anything about
that. For any World Bank loan, the Govern-
ment of India’s guidelines has to the imple-
mented not only by the Orissa Government
orthe Tamil Nadu Government, but by allthe
Governments (Interruptions)

MR. SPEAKER: On onepoint, there are
many other who want to speak. Please
conclude now.

SHRI SRIKANTA JENA: Sir, the World
Bank is insisting on taking over this Indravati
Project and | think, the Orissa Government
is protesting. The Finance Minister is insist-
ing that the World Bank should take up this
project and the Orissa Government is being
influenced by the Finance Minister that the
World Bank should be allowedtotake upthis
project.

That is my charge against the Finance
Minister .(Interruptions)

SHRISYED SHABUDDIN (Kishanganj):

Mr. Speaker, Sir | wish to draw the attention
of the House. to the continuing situation in
Ayodhya. |know it was discussed yesterday
in the House. But to seems according to
press reports that the unlawiul activities in
& -2dhain terms of excavation, in terms of
~slit.on and in terms of construction are
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going on apace. It seems to me that the
authorities concemed have.taken no notice
whatsoever of the outburst in the entire
country against the situation.

Now the hon Home Minister and the
Government have saidthatthey are prepare
to send a delegation to Ayodhya. There is
provesh in Persian:

“TaTiryak Abusden Shavd MarGasjidah
Mudah Shavd®

Till the panacea is brought in, the one
bitten by snake would have passed away.

It seems it me thatthe moddus operandi
of the authorities in Ayodhya is to confront
the country with a fait accompli new reality,
a new ground situation.

MR. SPEAKER: Should we discuss this
topic every day?

This is very unfair. Just because they
are not there today.

(Interruptions)

SHRI SYED SHABHUDDIN: Some-
thing must therefore be immediately. Other-
wise the situation would go beyond the point
of redemption and deteiorate beyond any
remedial measures. |, therefore, request the
Government not to delay sending the pro-
posed delegation even by a day. (interrup-
tions)Hf it cannot be senttoday, it mustbe sen
tomorrow.(Interruptions)

MR. SPEAKER: Itis not necessary. You
do not have to reply.(Interruptions)

~ MR. SPEAKER,; | would call you after
Mr. V.S. Rao.

Your hand is always up. | do not know
when you do not want to speak!

SHRI SOBHANADREESWARA RAO
VADDE (Vijaywada): Mr. Speaker, Sir, |
draw your kind atiention to a very important
news-item which appeared in the Indian
Express today.
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The Finance Ministry has finally given
approval to the proposal that has been put
forwardbythe Ministry of Railways foraward-
ing of contract of Rs. 500 croe worth to

: purchase electrical locomotives. In the in-
stant case.

MR. SPEAKER: Have you informedthe
Minister? No, no. There are certain proce-
dures to be followed in the House. Have you
informed the Minister that you are raising it?

(Interruptions)

MR. SPEAKER: Let me know these things
i first.

SHRI SOBHANADREESWARA RAO
VADDE: Rs. 30 crore to Rs. 40 croe have
changed hand in the electical locomotive
deal.This is a corrupt Government. Bharat
heavy Electricals..

MR. SPEAKER: You haveto informthe

» Minister and then to discuss it. | have no

objectionbutyou have to inftormthe Minister.

You cannot just take the things by surprise.

Thisis not a forumwhich should be used like
this. No, please.

(Interruptions)

MR. SPEAKER: Not like this. You dis-
cuss it with the Minister. You infrom him and
_then discuss here.

(Interruptions)

MR. SPEAKER: This is not correct.
Something can be alleged against you too.
Something can be alleged against any Mem-
ber also. You have to give it to the Minister
also, The rule requires that you should in-

Zlorm the Minister also.

(Interruptions)

SHRI SOBHANADREESWARA RAO
VADDE: { urge upon it through, you Sir, that
the Finance Minister should reply to this.
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MR. SPEAKER: This is not correct. Mr.
Rao, smething will be alleged against you
also. What is this going on?

(Interruptions)

SHRI SOBHANADREESWARA RAO
VADDE: Letthe Finance Minister clarify. Rs.
30crore to Rs. 40 crore have changed hand
in the deal.(/nterruptions)

13. 00 hrs.

How can they change their stand in a
few months? Let the hon. Minister
say.(/nterruptions)

DR. KARTIKESWAR PATRA
(Balasore):After 45 years of independence,
in my constituencythere are twoblocs where
no fire station is there. In a radius of 100 km
there is no fire station.

MR. SPEAKER: Firet station comes
under the Jurisdiction of the State Govem-
ment. What is this?

{Interruptions)*

MR _SPEAKER: No allowed . Thisis not
go on record. You insisted so much and you
raised a matter which has to be dealt with by
the State Government please sit down now.

13.02 hrs

SHRI PALA KM. MATHEW (Idukki):
Sir, the district of Idukki has been struck by
a very severe drought and this fraught
occurs and re-occurs very year with added
severity but no action has been taken sofar.
The_ World bank and many of the national
water resources agencies have been asked
to provide helpfor this but nothing has been
givensofar, People havetowalk 10t015km
in the difficult terrain, walking uphill in the
rocky mountainous district and the people
are suffering very much. There is nowaterin
the district.

“Not recorded.
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| would urge that a permanent solution (1) A copy of the Memoradum of

should befound outforthis problemon awas Understandingforthe year 1991-
footing. 92 between the Gas Authority of
India Limited and the Ministry of
The State Government must also be PetroleumandNaturalGas (Hindi -
requested to take necessary steps immedi- and English versions ) [Placedin
ately and the cenre should come forward Library See No. LT-1605/92]
along with the help of the World Bank and
also the other water supplying agencies (2) A copy of the memorandum of
coming under central Government. Understanding forthe year 1991-
92 between the Indian Qil corpo-
[ Transiation) ration Limited and the Ministry of
petroleumandnatural Gas (Hindi
and English version) [placed in
SHRI BRAHMANAND MANDAL library See No LT-1606/92]
(Monghyr): Mr. Deputy Speaker, Sir, the
Member of Parliament from Ghazipur is on (3) A copy of the memorandum of
hunger strike since 25.3.1992. forty -two Understanding forthe year 1991-
acres of barren landin Sukhpuravillage have g2 between the Hindustan Pe-
been allotted to agricultural labourers. They troleum, corporation Limitedand

were given possession papers also. But
when they went 1o take possessionof the
said land, their houses had been demol-

the Ministry of Petrolium and
Natural Gas {Hindi and English

ished. The government of B.J.P. in versions) [Placed in Library See
conveenience with the local Administration No u1607/92]

are committing atrocities on agricultural

labourers and backward clagses. Land re- (4) A copy of the memorandum of
form laws are not being enforced there Understanding forthe year 1991-
strictly. Therefore, 1 request the Central g2 between the Bharat Petro-
Government to interfere in the matter imme- leum Corporation Limited and

diately and provide physical possession to

the laboyres. the Ministry of Petroleum and

natural Gas (Hindi and English
versions)[placed in Library See
No LT-1608/92]

13.05 hrs. (5) A copy of the memorandum of
Understanding forthe year 1991-
PAPERS LAID ON THE TABLE 92 between the Oil India Limited

and the Ministry of Petroleum
and natural Gas (Hindi and En-
glish versions) [Placedin Library

Memoradum of understanding between
Gas Authority of India, and the Ministry
of Petroleum and Natural Gas for the

year 1991-92 etc. See No. LT-1609/92]

[English) (6) A copy of the Memorandum of
Understanding forthe year 1991-

92 between the Bongaigaon

THE MINISTER OF STATE IN THE Refinery and Petrochemicals
MINISTRY OF AGRICULTURE (SHRI Limited andtheMinistwa Petro-
MULLAPALLY RAMACHANDRAN): On be- leum and natural Gas (Hindi and
half of shri B. Shankaranand, | begto lay on English versions) [Placed in Li-

the Table: brary See No.-1610/92]



